
























































































































































































































































































































































































































































PW for 23.12.2025.

On 23.12.2025 witnesses PW-3 & PW-

5 was absent. Adjo

on behalf of Ld. Counsel for witnesses.
Matter was adjourned for PE on

09.01.2026.

urnment was sought

Baba Leather
Impex Pvt. Ltd.
& Ors

S.L CNR No. and Nature Penal Statutes | No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, complaint former MP/MLA
case or closure
report
12 DLCT12-000115-| Ct. Case No. Sec. 132 of The |7 (Out of which 02 | one of the accused 06.06.2023 11.08.2023 —
2023, 12/2023 Custom Act are abated) persons is a Ex.
DRI MLA
Vs.

Present stage of

Details of prosecution witness

Statement of

the case

accused whether

Details of defence witness

Witness examined

Date since when

been posted for final

matter has

Witness cited Witness Witnes examined sucordled or ot Witness cited arguments
dropped
Arguments on 36 2 19 - Nil Nil -
charge
Whether thereis | Whether any | Expected date (a) (b) (c)
any stay of interim orders | of disposal of | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal
proceedings are existing in case the said case(s) during the month formulated and of the said case(s)
ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the
said case(s)
No No October, 2026 | On 06.12.2025 part arguments heard on | Shortest  possible | Filing of miscellaneous application py the acgysed
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behalf of the department. Ld. Cl for the | dates are given and |and extensive arguments addressed before the
accused persons seeks adjournment due | appropriate  steps | court on the point of charge.

to non-availability of maini cl. matter|are being taken for
was adjourned for remaining arguments | expeditious

on the point of charge on 20.12.2025. |disposal of case.
On 20.12.2025 part arguments heard on
behalf of the department and both the
parties are directed to file the concise
arguments in the present matter. Matter
was adjowrned on the point of
argunments on charge for 17.01.2026.
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S.I. CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
13. [DLCT12-000198- [ Cr. CASE No. |Sec. 125 OF 1471 MLA 01.11.2023 22.06.2024 e
2023 14/2023 REPRESENTATI
STATE vs ON OF PEOPLE
KAPIL MISHRA ACT
(RBT ON
16.12.23)
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has
- Witness cited | Witness dropped | Witness eI hetir Witness cited Witness examined been, posted Tor final
p recorded or not arguments
examined
Scrutiny of 14 N/A N/A N/A N/A N/A N/A
documents,
arguments
Whether there is | Whether any | Expected date of (a) (b) (¢)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal
proceedings are existing in the said case(s) during the month formulated and of the said case(s)
ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the
said case(s)
No No October, 2025 On 27.10.2025 exemption application NA Numbers of applications / Petitions filled on behalf
has been filed on behalf of accused of accused party before Sessios court and Hon’ble
Kapil Misra and the same was allowed. Delhi High Court.
In persuant to the order dt. 13.10.2025
of the Hon’ble High Court of Delhi
matter was adjourned for 09.04.2026..
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case

accused whether

S.I. | CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing charge
No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
14. DLCT-12~- Ct. Case No. Sec. 12 of the 1 Sitting MLA 03.06.2024 08.07.2024 -
000163/2024 12/2024 Protection of
Woment from D.V.
Act, 2005
BHANVI
KUMARI SINGH
Vs. RAGHURAJ
PRATAP SINGH
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has

" ; ; ; ; . . g : been posted for final
Witness cited Witness dropped Witness examined secniedl oF fiot Witness cited Witness examined arguments
Appearance of - Nil - - - - -
accusede
Whether there is Whether any Expected date of (a) (b) (c)
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the the said case(s)
ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

Yes
Vide order dated
11.09.2024, the
proceedings before
this Court were
stayed by Hon'ble
High Court of Delhi.

Yes

Depends upon the
order of Hon'ble
High Court of Delhi

Delhi High Court.

On 28.08.2025 both the Ld. Counsels
submitted that vide order dt. 18.08.2025 of
Hon’ble High Court of Delhi the interim
order to be continued till 12.02.2026. The
matter was re notified on 28.08.2025 for
furnishing the copy of order of Hon’'ble
On 28.08.2025 the
matter was re notified on 16.02.2026
pursuant to the order dt. 18.08.2025 of
Hon’ble High Court of Delhi.

Appropriate steps
will be taken for
expeditious disposal
of the case after
vacation of interim
order.

Stay of proceedings by Hon'ble High Court of Delhi
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S.I. CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
15. |DLCT12-000268- | Ct. Case U/s 223 & 175 of 8 One of the 27.09.2024 NA NA
2024 No.17/2024 BNSS, 2023 accused persons is
sitting MLA

Gyanendra Singh
v. Ajay Mahawar
& Ors.

Present stage of
the case

Details of prosecution witness

Statement of

accused whether

Details of defence witness

Date since when matter has

been posted for final

Witness cited | Witness dropped | Witness Witness cited Witness examined )
. recorded or not arguments
examined
Filling of ATR NA Nil NA NA NA NA NA
Whether there is | Whether any | Expected date of (a) (b) (c)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal
proceedings are existing in the said case(s) during the month formulated and of the said case(s)
ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the
said case(s)
No No Depends upon the|On  08.12.2025 the complainant|Appropriate steps|Crl. Revision 06/2025 is pending before Ld.
order of Hon’ble|submitted that the NDOH in the|are taken by giving | Sessions Court.
High Court of|Hon’ble Sessions Court is 09.12.2025 |shortest possible
Delhi. & 10.12.2025. The matter was re-|dates for
notified for 22.12.2025. expeditions

On 22.12.2025 complainant submits
that the NDOH in the Hon’ble
Sessions Court is 23.12.2025. The
matter was re notified on 07.01.2026.

disposal of the
case.
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S.I. | CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing charge
No. Title ~-whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
16. DLCT12-000088- |Cr. CASE No. |419/420/467/468/471 28 Former MP & MLA | 18.11.2015(Actual) -- -
2025 08/2025 /120-B/34 IPCr/w | (3 abated & 02 P.O)
' 3/4/5 Gambling Act, A-19 (Dharam Pal RBTon
Case RBT on 30 Arms Act, 66(D) Yadav@ DP Yadav) 11.03.2025
11.03.2025 IT Act, and 4/7
Name & Emblem
STATE vs Roshan Act.
Lal Verma & ORS.
FIR NO. 912/2015
PS:
BHAJANPURA
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has

case

Witness cited

Witness dropped

Witness examined

accused whether

Witness cited

Witness examined

been posted for final

recorded or not arguments
Arguments on 77 - - Not recorded N/A N/A N/A
Charge
Whether there is Whether any Expected date of (a) (b) (c)
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the the said case(s)
ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

No

No

October, 2025.

On 17.11.2025 in afternoon session, Since
the matter is pending in in Crl. Revision
before Sessions Court and same is fixed for
09.01.2026 in forenoon session. Therefore
the matter is re notified for 12.01.2026.

Apopriate steps will
be taken by giving
shortest possible
dates for expeditions
disposal of the case.

Crl. Revision is pending before Ld. Sessions Court.
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S.I. | CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing charg’e
No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
17, DLCT12-000178- | Criminal (State |221/223 (A)/132/285 01 Former MLA 27.06.2025 20.08.2025 -
2025 & CR CASES | case) of BNS
14/2025
STATE VS, ALKA
LAMBA
FIR NO. 80/24, PS
PARLIAMENT
STREET

Present stage of the
case

Details of prosecution w

itness Statement of

accused whether

Details of defence witness

Date since when matter has

been posted for final

superior court, if
yes given details

expeditious disposal
of the said case(s)

Witness cited Witness dropped Witness examined recorded oF ot Witness cited Witness examined arguments
Consideration point 7 N/A N/A N/A N/A N/A N/A
of cognizance
Whether there is Whether any Expected date of (a) (b) (c)
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the the said case(s)
ordered by the matters steps taken for

No

No

August, 2026

On 03.12.2025 matter was adjourned for
arguments on the point of charge for
10.12.2025.

On 10.12.2025 matter was listed on
arguments on point of charge at this stage,
U/S 281 BNSS seeking termination of
proceedings / discharge has been moved on
behalf of accused. Copy was supplied to
the Ld. APP for the State. Arguments were
heard on behalf of both the parties and
matter was adjourned for orders on the
point of charge for 19.12.2025.

On 19.12.2025 matter was listed for
pronouncement of orders on charge.
Arguments on the point of charge have

already been heard. Order on charge has

Short dates given
and no unnecessary
adjournments are
being given. Further
all efforts are made
to dispose of case
expeditiously.
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been pronounced and application U/s 281 of
BNSS moved on behalf of accused stands
dismissed. @ Matter was adjowrned for
framing of charge on 05.01.2026.
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S.I. | CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing charg;e
No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
18. DLCT12-000397- | Criminal (State | 186/353/323/341/506 02 Sitting MLA 24.12.2024 27.09.2025 -
2024 & CR CASES | case) /34 1PC
18/2024
STATE VS, HAJI
YUNUS
FIR NO. 348/24, PS
DAYAL PUR
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has
case , X N - . accused whether N ” " 2 been posted for final
Witness cited Witness dropped Witness examined recorded ceant Witness cited Witness examined arguments
Matter fixed for - N/A - N/A N/A N/A N/A
compliance/ further
consideration on
point of cognizance
Whether there is Whether any Expected date of (@ (b) (c)

any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of

proceedings are existing in said case(s) during the month formulated and the the said case(s)

ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

No

August, 2026

On 13.12.2025 order on charge was
pronounced. Charge was framed on both
accused persons and matter was adjourned
for PE on 22.12.2025.

On 22.12.2025 both accused moved an
application for exemption from personal
appearance. Witness has also send request
for exemption. Matter was adjowrned for
PE on 12.01.2026.

Short dates given
and no unnecessary
adjournments are
being given. Further
all efforts are made
to dispose of case
expeditiously.
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superior court, if
yes given details

for expeditious
disposal of the
said case(s)

S.L CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
19. DLCTI12- Criminal 498A IPC 01 Sitting MLA 27.09.2025 - -
000281-2025 & | (State case)
Cr. Cases No.
20/2025
STATE VS.
KUNWAR
RAGHURAJ
PRATAP SINGH
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has
Thee: e Witness cited | Witness dropped | Witness SIigEd ifeer Witness cited Witness examined lieeR postetkfor inal
. recorded or not arguments
examined
Matter is fixed for - Nil - N/A N/A N/A N/A
consideration
Whether there is | Whether any | Expected date of (a) (b) (©
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal
proceedings are existing in the said case(s) during the month formulated and of the said case(s)
ordered by the matters the steps taken

No

No

December 2026

On 15.12.2025 Supplementary charge
sheet was filled by I0. Matter was

Short dates given
and no

fresh

chargesheet
assignment on 27.09.2025.

received by

adjourned for FP on 26.12.2025. unnecessary
On 26.12.2025 Arguments on behalf of | adjournments are
the state on the point of cognizance.|being given.
Matter was adjourned for orders on|Further all efforts
08.01.2026. are made (o
dispose of case
expeditiously. /d
|
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S.I. | CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing charge
No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
20. DLCT12-000274- | Misc. 175 (3) of BNSS - Sitting 16.09.2025 -
2025 & Misc. Crl. | Application
97/2025 (Criminal)
BHANVI
KUMARI SINGH
VS. STATE

FIR NO. 13/2023
PS - EOW

Present stage of the
case

Details of prosecution witness

Statement of

accused whether

Details of de

fence witness

Date since when matter has

been posted for final

Witness cited Witness dropped Witness examined secorded or not Witness cited Witness examined arguments
Matter iof fixed for - N/A N/A N/A N/A N/A N/A
further proceedings
Whether there is | Whether any | Expected date of (a) (b) ()
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal
proceedings are existing in the said case(s) during the month formulated and of the said case(s)
ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the

said case(s)

No

No

January 2026

On  18.12.2025 matter was calling of
status report same was filled by the IO
I0 was further directed to file FSL

report
06.01.2026.

positively by NDOH

ie

Short dates given

and no
unnecessary
adjournments are
being given.
Further all efforts
are made to
dispose of case
expeditiously.

on 12.09.2025.

fresh application received by way of assignment
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CNR No. and Case Nature Penal Statutes involved No. of accused Whether accused is Date of institution Date of taking Date of framing charge
Title -whether state sitting or former cognizance
case, complaint MP/MLA
case or closure
report
DLCT12-000279-2025 | Criminal (State | 186/353/342/34 IPC 02 01 Siting MLA and Initial date of 10.01.2020 -
& Cr Case No. case) 01former MLA Institution — 10.01.2020
294/2020 and Date of Institution
in the present court

STATE VS. SHOAIB 25.09.2025
IQBAL
FIR NO. 18/17
PS - DARYA GANJ

Present stage of the Details of prosecution witness Statement of accused Details of defence witness Date since when matter has been

case = A - ) . whether recorded or = - N N posted for final arguments
Witness cited Witness dropped Witness examined not Witness cited Witness examined
Framing of charge 15 N/A N/A N/A N/A NA N/A )

Whether there is any Whether any Expected date of (a) (b) (©

stay of proceedings interim orders disposal of case Short summary of the work done in the said Action Plan Specific reasons, if any causing delay in disposal of the said

ordered by superior | are existing in the case(s) during the month formulated and the case(s)

court, if yes given matters steps taken for
details . expeditious disposal of
the said case(s)
No No June 2026. On 08122025 Ld. Counsels for the|Short dates given|fresh complaint case has been received by way
accused persons sought an adjournment | apd no| of transfer on 25.09.2025.

citing personal exigency. The matter was

unnecessary
adjourned for the purpose of framing of|, ;.
charge on 14.01.2026. ad!ournments | e
being given.

Further all efforts
are made to
dispose of case
expeditiously.
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superior court, if
yes given details

S.I. | CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing charge
No. Title -whether state involved sitting or former cognizance -
case, complaint MP/MLA
case or closure
report
22, DLCT12-000326- |Ct Case No. 223 r/w Sec 210 of 1 Complainant is 30-10-2025 - -
2025 42/2025 Bhartiya Nagrik Sitting MP.
Suraksha Sanhita,
RAJEEY KUMAR 2023.
RAI VS.
YOGENDRA
YADAV
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has
. . . . . d wheth ] ] : : b ted for final t
e Witness cited | Witness dropped ‘Witness examined arcecc‘:)sril e(\]v 01: it :tr Witness cited Witness exammed' een posted for finalarguments
Pre-summoning - N/A N/A N/A N/A N/A N/A
evidence
Whether there is Whether any Expected date of (a) (b) (c)

any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of

proceedings are existing in said case(s) during the month formulated and the the said case(s)

ordered by the matters steps taken for

expeditious disposal
of the said case(s)

No

No

Complaint Returned

On 05.12.2025 the matter was disposed off
and complaint was returned to the party.

Disposed off.
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